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The 20" February, 2023

No. 12 /ado—Aqlo—05—01 /2021—229--In exercise of the powers conferred by
section 26(A) of Bihar Consolidation of Holdings and Prevention of Fragmentation
Act, 1956 (Bihar Act XXII 1956) the Governor of Bihar is pleased to declare that on
preparation of new maps and records and on issue of certificate of transfer to the
Raiyats under the scheme the consolidation scheme is being closed with effect from
date of this notification in Mauja- Pananiya, Thana no.-38, Anchal- Guraru, District-
Gaya which is notified under section 3(1) of the said Act for consolidation of
holdings.

By Order of the Governor of Bihar,
Sd/- llligible,
Joint Secretary of Government.
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